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1, ORDER DATED 28, 10,2004,

None consideration of the

grievances of the Apfplicmt(as
raised in her representation under

Mnexure=A/4 dated 22-3-2004(based

on Railway Board's circular letter

at Mmresure-A/3 dated 30,6,2000)is
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the subject matter of this Ori@ixﬁl
Application uncder section 19 of the
Administrative Trikunals Act,1985,
Since the grievances of the Applcant
(és raised uder AMnexure-A/4 dated |
22-3-200'4> is available to be redressed i
within the frame work of the Railway
Board's Circular/letter under Mnexure-Ay3
dated 30, 6,2000,this Original
Application is disposed of at this
admissionstage,with direction to the
Respandents to @edress the pending
qfievmces of the Applicant(as raised
in her representation and in this's
Original Application ) within a period
of 120 d-ys from the date of receipt of
a copy of this order Wnile considering
the grievances of the Applicant,the Authori-
ties should not only keep in mind the
Railway Board's Circu ar/letter dated
30,6,2000 but also the principles of
prospectivity in the matter of terminal .
benefits in favour of the widow of the
Railway emplovees,

With the aforesaid obkservations
and directions this Origial Application

is disposed of,

Send copies of this orde r)alohg-

with copies of this Origiral Appticationl
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to the Respondents and free copies of this
order be given to Mr,N,R,Routray,Lecamed
Counsel appearing for the Applicant and
Mr,P,C,Panda,leamed Comsel for the
Railways; on whom a copy of this Original

Application has already beenserved,
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